
HIGH COURT OF DELHI AT NEW DELHI 

No.:1/R/RG/DHC/2021 

Dated : 18.04.2021 

OFFICE ORDER 

 

SUB : SYSTEM OF HEARING OF MATTERS BEFORE DELHI HIGH COURT WITH  

 EFFECT FROM 19.04.2021 

 

 

In continuation of this Court’s Office Order No.223/RG/DHC/2021 dated 8.4.2021, 

keeping in view the alarming rise in the Covid-19 cases in the NCT of Delhi, it has been ordered 

that all the Hon’ble Benches of this Court shall, with effect from 19.04.2021, take up extremely 

urgent matters filed in the year 2021 only.    

It has been further ordered that the other pending routine/non-urgent matters and the 

matters filed/listed before this Court between 22.3.2020 and 31.12.2020 shall not be taken up by 

this Court and such matters shall be adjourned “en bloc” as per the dates already notified. In case 

of any extreme urgency, the request in the pending matters may be made on the already notified 

designated link.  

                 By Order 

 

                                                                                                    (MANOJ JAIN ) 

 REGISTRAR GENERAL 
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